243 The Income-tax [31 AUG. 1981 ] (Amdt.) Bill, 1981 244
The Vice-chairman (Shri Dinesh
Goswami) in the Chair.
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MR. DEPUTY CHAIRMAN: You cannot
have both the things This i; very unfair. Mr.
Advani and all the others agreed, if I allow
this, I will not allow the other.

SHRI NAGESHWAR PRASAD SHAHI;
You have not intimated to me your decision
to withdraw the order.

SHRI ARVIND GANESH KULKARNI:
The Chair agreed to the Calling Attention
and we have withdrawn everything.

MR. DEPUTY CHAIRMAI1J: I said that I
can consider your motion for Calling
Attention if you withdraw it.

SHRI ERA SEZHIYAN: In view of that
being allowed, let us not press for it.

SHRI NAGESHWAR PRASAD SHAHI-;
I do not mind if all are of the sam, opinion.
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BILL, 1981—Ctfntd.

SHRI ARVIND GANESH KULKARNI
(Maharashtra); Sir, the Income-tax
(Amendment) Bill, 1981, introduced and”
being discussed today is not much
controversial in which w, can find out faults
or some lacunae for not accepting it. But, Sir,
I do think that such ad-hoc and stop-gap
arrangements in the Income-tax Act are really
creating more legal difficulties than held in
the smooth working of the Income-tax Act,
particularly the collection of income-tax by
the Government in proper time and in the
quantity which is due to the Government. |
would, at the outset, request that the hon.
Minister should convey to his Government
thai, a comprehensive Income-tax Bill should
be introduced, and unless that comprehensive
Bill is introduced, this type of ad-hoc
arrangement and patch-work to the main
Income-tax Act would create many problems.

Sir, th, present amendment is with regard to
the immovable property. Sir, this is, what you
Sail, one °f the bones of contention TOtween
the In ome-tax officers ani the aasessces with
regard to the proper, valuation of the
immovable property. Sir, as you are aware, in
this country much of the blackmoney is
generated through the immovable property,
whether it is land or building. Sir, when the
urban land ceiling was introduced by the
Government, there were many lacunae, and
particularly it was brought out in this very
House that the valuation °f the property is a
question which hag to be attendee to with
diligence and due care. Sir, what I think is
that the Amendmnt to the Act makes tie
matters more clear in regard to the valuation
of the property. But, Sir,
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what I am just suggesting here while pleading
for a comprehensive Bill is that this amending
Act is not complete. The , amendments which
have been suggested here are not complete.
Sir, out of the entire blackmoney that is
generated in this country, 30 to 40 per cent of
it is invested either in shady land deals or
shady assets created in the from of buildings,
etc. Sir, how much time is allowed to me?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): You have to finish in ten
minutes because only one hour has been
allotted for this Bill.

SHRI ARVIND GANESH KULKARNI:
Sir, there i; a loophole in the Income-tax Act
in regard to the valuation of the  assets,
particularly of th. buildings and the lands
because of the generation of blackmoney. Sir,
what i am thinking is that the Government has
to come down very heavily on thiy source
of  money which is hidden in the form of land
assets and building  assets. Sir, as you are
aware, in Bombay, Madras, Calcutta and Delhi
the land values and the building values have
enormously skyrocketed. And 1 have
never seen any  deal wherein the black
quantum and th, whit,  quantum is specified.

And unless that black quantum is paid,
the white quantum doe, not ~ work  and the
transfer either of th. building or of the land

does not take place. Sir, I draw the attention
of the Minister to this Amendment Bill which
they have brought forward and I want to point
out that this lacuna has  not been take, care of.
I would like the Minister to explain to me and to
the House how this  lacaunais taken care of
in the Bill as it is drafted. .  This is one of the
points which I want to know.

Now, Sir, why I say that I am particularly
awar, of it only in Bombay is because I have
never stayed tn any other capital  except
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Delhi for parliamentary work. Sir, what I find
is that large amounts of money have been
transferred and have been hidden in these
fictitious assets. In this connection, Sir, you
will remember that thi; House discussed the
Backbay Reclamation fraud which was
brought in this House previously. Now, Sir, I
am told that this type of activity on a very
large scale is going o, in Bombay. Sir, i
would like the Minister to inquire and,
perhaps, the Minister will take down the
particulars. Ladliji, would you mind if I have
the Minister's attention please?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Kulkarni wants his
attention.

SHRI ARVIND GANESH KULKARNI: I
am saying something of which the Minister
should make a note. For five minutes would
you please oblige?

I would like the Minister to assure me and
the House that he will inquire, into th, matter
and place the information on the Table of the
House at a suitable time.

I am told, Sir, that in Bombay now
particularly the Gulf money is flowing and that
the Gulf money i; being utilised—I am told, I
do not allege— to build new Bombay which
involves Rs. 600 crore of Gulf money as a
result of which a cartel of builders is being
formed in Bombay. It is being headed by the
brother of the King of Saudi Arabia or Dubai
and some others along with their Indian
partners. Who are the Indian partners in this? I
am told, Haji Mastan and Yusuf Patel are the
Indian partners of this building cartel which is
handling this building activity in. Bombay
now.

Sir, I am very recently told and if I may
quote if you do not mind, yesterday I was just
casually going through a Bombay daily, that
is a Blitz publication, which came into my
hands, dated 30-8-1981. Here, Sir, in Bombay
a peculiar situation has come
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about because overnight the Chief Minister
there removed the pavement dwellers or slum
dwellers, whatever they call them. He is very
much for the poor, we know. You know, Sir,
“he shed tears for the poor and for developing
their economy etc. But slum dwellers were
overnight removed. But, Sir, ultimately they
were because of the High Court and the
Supreme Court—because this country has still
an independent judiciary—again allowed to
come in. That is all right. The work permits
business, whether Government permits the
scheme or not, that is for the Central
Government to fix up. But the Blitz
publication says that the Chief Minister has
welcomed the sympathetic observations of the
Supreme Court judges.

I quote:

"On the condition of the affected pavement
dwellers he made a solumn promise to
rehabilitate them as well as the other homeless
by overcoming the legal obstacles pre-. sented
in sections 20, 21 & 22 of the Land Ceiling
Act, etc. etc."

However', this is very important, Mr.
Minister, and you are to inquire about that.
That is why I am drawing your atention to it.

"However, what has happened recently
poses a serious challenge to this project.
The shocking revelation about the
acquisition of a plot of one lakh eighty
thousand square feet of Worli Sea Face—
that is a prize plot—belonging to some of
the companies has been allowed to be sold
to no less than Haji Mastan."

This is the revelation on which they have

not commented, but my information is that
the plot has been sold to Haji Mastan...

SHRI HAREKRUSHNA MALLICK
(Orissa): Haji Mastan has become Balmiki.

SHRI ARVIND GANESH KULKARNI:
Now, the CPWD Minister has also come. So,
my point is, the Finance Minister should
enquire about
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this plot which nearly costs Rs. 500 per sq.
foot. In Maharashtra a committee—Ketkar
Committee — was appointed to go into the
affairs; that Ketkar Committee was -seized of
the matter. Suddenly, the Secretariat released
this plot for sale for heavy underhand
consideration to favou, ruling party VIPs a'nd
who is the partner of Haji Mastan? He is none
else than my dear friend, the Pure  Drinks
Proprietor....

" SHRI HAREKRUSHNA MALLICK: They
are so impure.

SHRI ARVIND GANESH KUL
KARNI: What 1 was trying to say is
that the Act which has been enacted,
may take care of such details. This
Yusuf Patel, who is also a partner in
various building activities, caught
hold of many lands during the pen
dency of the Ketkar Committee Re
port. So I would draw the attention
of the Minister, particularly on this
aspect, and would request him to
enquire from the Maharashtra Gov
ernment as to how much of land, dur
ing the last three months, was releas
ed to various contractors, the countra-
ctors of  dubious character and
with fictius  names, parti-
cularly where the Gulf country has
particularly where the Gulf country has
partnership with Indian friends, like Haji
Mastan, Yusuf Patel and the Proprietor of
Pure Drinks.

Then, Sir, my friend on ttv<\t side in the
morning was fighting and asking me: "Mr.
Kulkarni, you are only mentioning about the
Chief Minister; why not about ca-operators?"
Sir, here, co-operators are also involved and I
would like the: Minister to look into various
trusts created by the co-operators, who
contributed money, whether a receipt was
given or not, because, Sir, the money that is
contri. buted comes from liquor. From the
Punjab Government, the officers who were
sent to Maharashtra, were asked to deal with
one Mr. Palsi Tata who is the President of
Liquor Dealers Association in Bombay, and
he -was to be assured of Rs. 4|-per litre as
commission in the deal
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in the deal between Maharashtra Government

and Punjab Government. So, here co-

operators are also involved.

[RAJYA

Last point, Sir, is, when I say of
comprehensive Bill, MiV Minister, there is a
very urgent necessity of imposing an
expenditure tax on the ostentatious living of
various personalities, particularly, political
personalities in the country which is so ob-
noxious. I draw the attention of the Minister to
his own State of Madhya Pradesh, where a
Minister performed the marriage of his
daughter and whole forest department was
present in full force and it was also attended
by Central Ministers. So, there is such type of
luxurious expenditure and for that, a
comprehensive legislation is necessary. Very
recently, my friend mentioned here about a
Minister of Maharashtra. State observing
birthday in Oberio Hotel. Here is our Prime
Minister, an ideal with simple living. V/hat are
the norms our Prime Minister expects when
her Ministers at the State level celebrating
their birthday at th, oberoi Hotel? Mr.
Minister please enquire into this immediately.
Rs. 31,000 has been paid to the Oberoi
counter in cash. Where has the money come
from? I would like to know. I would like the
hon. Minister to enquire into this because the
Prime Minister, on the one hand, is really an
embodiment of simple living, but on the other,
the Ministers, the minions, are living, in
luxury and indulging in ostentatious
expenditure in regard to birthdays and so on. I
am really sorry- I cannot digest this. I would
request the hon. Minister...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please conclude.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESRI): Mr.
Kulkarni, are you speaking on the Bill?
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SHRI ARVIND GANESH KULKARNI:
Sir, Mr. Kesri requires some information.

SHRI SITA RAM KESRI: I do not require
any information.

SHRI ARVIND GANESH KULKARNI:
Do you want more? I have got something
more.

SHRI SITA RAM KESRI: Are you
speaking on the Bill, or, are you speaking on
something else?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Kulkarni, please conclude.
No more information is required.

SHRI ARVIND GANESH KULKARNI:
Mr. Kesri, there is. a photo with me here. I
can pass it on to you. (Interruptions)

SHRI SITA RAM KESRI: Every day, you
want to show some photo.

SHRI ARVIND GANESH KULKARNI:
She is called the Maharani of Sangli. if you
want, I ca'n pass it on to you.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, Mr. Kulkarni, please
conclude.

SHRI ARVIND GANESH KULKARNI:
Sir, I am making my last point. I will take
just" one minute. Mr. Minister, | would like to
draw your attention to this. There is an
ad\irfrt/f>emer(t here which, haf a>pn peared
in the Times of India on Saturday, 20th June,
1981. This is about land, buildings and so on.
(Interruptions) .

PROF. N. M. KAMLE (Maharashtra) Sir,
on a point of order. The Chairman has ruled
the other day that we should not take the name
of a person who is not here to defend himself.
He is referring to some persons. Are they here
to defend themselves? He 1is saying,
somebody is called the Maharani of Sa'ngli
ana so on.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, Mr, Kulkarni, please
conclude.
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SHRI ARVIND GANESH KULKARNI: 1
am concluding, Sir. The advertisement which
has appeared in the Times of India, on
Saturday, the 20th June, 1981, says:

Effective liaison work carried out for
procurement of cement, iron and steel,
FSI...

I can hand it over privately to you, Mr.
Minister. Please find out whether this Act, as
amended, will take care of all these problems
mentioned here-in.

i R ama (fagw) ¢
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Mr. Kulkarni, please permit the
debate to go on.

SHRI RAMANAND YADAV: It is his
fashion.
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M@
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THE VICE-CHAIRMAN
GOSWAMI): This will not go on record.

(Shri Ramanand Yadav continued to speak).
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(Shri Rameshiuar Singh continued fo speak).

THE VICE-CHAIRMAN-
GOSWAMI): Nothing is. going on record.
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The devil cannot quote the scripu-tures. You,

Mr. Rameshwar Singh, you remember
yourself first.

Tt wagac Waz : o871 fae @Ew
AT RAS WA T (WALA)

SHRI ERA SEZHIYAN (Tamil Nadu):
Mr. Vice-Chairman, Sir, I am sorry another
piece of legislation is sought to be put on the
Statute Book which may not be able to deliver
the goods, the objective for which it has been
drafted.

Sir, Chapter XXA was introduced by the
Income-tax (Amendment) Bill, 1971, which
later on bceame the Income-tax (Amendment)
Act, 1972, to bring in the sale of properties by
which evasion of tax and ploughing in of
black money was sought to be done. After
putting it on the Statute Book in 1972, how far
has this scheme eworked? If you see the
statistics pro-
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vided, for the last three years notices have
been issued—for 1973-79 in about 4,060
cases, 1979-80 in 5,300-odd cases and 19801-
81, in 6,352 cases. Now, in all these years
there were 15,000-odd cases in which notices
have been issued, but what is the net result? 1
understand, Sir, that by the application of
Chapter XXA only six properties worth Rs. 10
lakhs have been taken over by the
Government in all these years. That is, they
moved a mountain and only a small rat has
come out of it. Then, Sir, the actual amount
expended on this section of the Department
alone for the implementation of section XXA
comes to Rs. 20 lakhs a year. In all these nine
years only six properties worth Rs. 10 lakhs
have been taken over and that itself shows the
futility of the entire arrangement that has been
made.

Even at that time, in 1971, when the Bill
was sought t, be introduced in the other
House—when I had the honour to belong to
the other House—I raised an objection at the
stage of introduction itself that it was an
important Bill and it should go through a
Select Committee as such. At that time Mr
Chavan was in charge. At first he refused but
in the House he had to accept my plea when
the whole House wanted it. He referred it to a
Select Committee and the Select Committee
suggested many changes—which advantage
the Government did not have this time. They
introduced the Bill and they put it here.
Probably, with the majority that they
command in both the Houses, they can make
any atrocious piece of legislation with all
loopholes. Whether they have put it
wantonly,. I do not know, but loopholes are
there.

The existing Act, does not cover co-
operative societies and companies in trie
transfer of plots. I have before me the report
of the Select Committee of which I had the
honour to be a member. Even at the time of
1972—on 5th May we passed it—.he
Committee had put this in the report. I quote:
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The Committee in principle accepted that it
was essential to bring within the ambit of this
legislation transfers of flats in the buildings
owned by the Housing Cooperative Societies;
it would otherwise leave a large loophole in
the law. It was, however, pointed out to the
Committee that in case of Housing
Cooperative Societies I it is not th, flats which
are sold or transferred as such. It is usually the
shares in the cooperative societies which are
transferred; the right of ownership of share
being virtually the right ownership of the flats.
Since, however, transfers of shares do not
require registration and the entire legislation
rests on registration a, the starting point, the
flats of Houoing Cooperative Sicieties are left
out for the time being.

The Committee, therefore, re-
commended that the registration Act and
other relevant laws should be amended t,
treat transfers of shares of Housing
Cooperative  Societies as immovable
property requiring registration on transfer."

That was the recommendation made in 1972.
They have taken action now. Even now it is
not free from the loopholes that were' pointed
out there. The basic issue I had raised in 1971.
I had said that Chapter XXA which seeks t,
acquire property will convert the income-tax
department to a land acquisition board of a
State Government, so much so that it will
attract the provisions of the Constitution. I
think only two months ago on a special leave
of appeal from the High Court of Bombay and
a Writ filed in the High Court, stay order has
been given on the functioning of the entire
section 20-A.I do not know what they are
going to do. It is still there. Before the
introduction of the Bill, the Supreme Court
has given a stay order on that issue. I do not
think it iy vacated. One of the difficulties
about the Income-tax Act iy that it “ias ben
rendered complex and cumbersome by
innumerable amend-
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ments that have been put into the Statute
'Book!. In 1961, when the Income-tax
Act was made, it was a perfect model. At that
time, it appeared to be a perfect model be-
cause other countries like Malaysia took our
Act as a model Act. Since then, I think more
than , thousand eamendments have been
incorporated and all the letters A, B, C etc.
have been exhausted, all the Roman letters;
I do not know whether thajr will follow
the  Hindi letters or numerical letters in
future. It has become a cumbersome  Act".
In the mutilated form, this Act is going to add
to the difficulties of accountinf for the
unaccounted money. I would like to  ask
the  Government one thing.  All right;
you have put in section 20-A. Have you
provided any re-assessment there? No re-
assessment has been put in section 20-A.
You can file any  amount of undervaluation,
or under-declaration  but there is no
scope for re-assessment. As far as
I  understand section  20-A, there is
no reassessment. Now you have got an
evaluation cell. It should be one that
should take into consideration any under-
declaration and undervaluation. But it
would  not be done. There is a
Settelment Commissioner, but he is not to deal
with it. Why are you having so many agencies?
Why don't you have asingle agency In
the United Kingdom, there is a special
inquiry branch. When all these things come
up, they are referred to them; the work to
see  whether there is  any under-declaration
j,s taken in hand by them. Here we have got
a piecemeal legislation. It is more to the
advantage of those who evade taxes. In  this
respect, I may quote from the ARC report,
which was the first one to take it up. At that
time, the Wanchoo Committee's report was not
there. Afterwards, the Taxation Laws
Amendment Bill tried to bring in
something, not thi; one. The ARC
Working Group said;

The first step in removing complexity,
therefore, is to cry halt to
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further amendments at least for a period of
five years. When, in future, any amendment
is proposed to the Income-tax Act, it should
ha done only after careful survey of the
total amendments and after considering
carefully the need for carrying out the
amendment."

[31 AUG. 1981 ]

And the need of a Select Committee was very
much emphasised then. 1 feel that the
Government would have benefited if they had
referred it to a Select Committee. Of course, we
could not have associate with this one. But even
the, the select committee would have done
better because more information would . have
come and more loopholes would have been
plugged. Such half-baked and ill-served Billg
come before the House with the same ideas that
were in 1972. It has taken nine long years for
them to put a recommendation on the Statute
Book. On the one hand these Bills are being
introduced; on the other hand the black-money
and unaccounted money is having field day.
Even the Chief Ministers feel very obliging,
enticing, to take a commission from the black-
money that is there in the economy of this
country. .Therefore, they have also become
partners in this great fraud that is going on in
the Indian economy.
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SHRI SANTOSH MITRA (West Bengal);
Mr. Vice-Chairman, I would like to submit
my observations regarding the Income-tax
Amendment Bill that has been introduced by
the hon. Minister. It has been stated that the
object of the I is to curb black-marketing
and

neration of black-money. Although the
Government has take, different measures,
advocated different measures, and expressed
concern, uptill, now, since the advent of
independence, the amount of black-money is
only ever increasing. In the Wanchoo
Committee report it wa, stated that the amount
was about Rs. 10,000 crores. According to the
opinion of experts, at present the amount
would be Rs. 25,000 crores. So a parallel
economy is running in our country and it is
dangerous to our national interests. The object
with which the amendment Bill i going to be
passed is definitely a pious one. I firmly
believe that this black-money and black-
marketing is the creation of the ruling party
because of the economic policy they have
adopted; the essence of the economic policy
pursued by the ruling party has resulted in this
phenomenon. It cannot be checked only by
passing some Bills or making some amend-
ments to the Income-tax Act. The policy has
to be rectified. It is crystal-clear that the
section of the people who have been indulging
in black-marketing and creating black money,
enjoy the patronage of the ruling party. While
the Government is taking drastic steps to curb,
to check, the democratic movement of the
people and it is very prompt in passing the
Esential Services Maintenance Act. the policy
which th, Government is pursuing towards
blackmarketeers i one of appeasement. It is
adopting an  appeasing policy. The
Government made an appeal to them twice.
Once they gave them an assurance that no
penalty would be imposed if they
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declared the amount some year; ago.
Secondly, the recent Special Bearer Bonds.
Now, who deposited money? The
blackmarketeers. They are moving freely
inside the country. The Government cannot
tell them anything. After taking the black
money, they will be allowed to generate more
and more black money and they are let loose
while, on the other hand, for the working
people, the people who are creating wealth in-
side the country, to serve the nation, steps are
being taken to check their democratic
movement. So it is amazing how it can be
claimed that by the mere passing of a Bill this
black-marketing or creation of black money
can be checked. That i; not possible. The
intentions of the Government have to be
honest. As the other hon Member pointed out,
so many committees have suggested so many
different steps Different recommendations
were made in the Wanchoo Committee report
published in 1971. What has been done up-till
now? That is the question. It proves that the
Government is not serious in its policy, it is
not serious in checking blackmarketing and
generation of black money. My submission is
that the Government should adopt , policy for
the implementation of the recommendations
of  different committees to  check
blackmarketing and curb the generation of
black money. Some drastic steps have to be
taken The Government has taken. step, to
deploy secret police to open letters of Mem-
bers of Parliament and i also taking measures
in West Bengal for tapping telephones of
political leaders. But here the Government j
feeling shy to do anything and Is only passing
some amendments to the Income-tax. Act. If
the Government is serious to check black-
marketing and generation of black money
which is posing danger and threat to our
national economy, they should take ruthless
steps. Some enactments can be made or other
steps can be taken (Time bell rings)

SABHA]

by the Chief Minister 268
of Maharashtra
SHRIMATI KANAK MUKHAR-JEE

(West Bengal): This is his maiden speech.

SHRI SANTOSH MITRA. With With
these words, j conclude my speech.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I only gave him a warning, T
realised that he was going to conclude his
speech.

Shri Bagaitkar, your Party's time is s
exhausted.

SHRI SADASHIV BAGAITKAR
(Maharashtra): I have an amendment. Now that
the hon. Finance Minister is here, if you please
allow me to speak on my amendment which ** is
very relevant...

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI)'; Amendmentsf will come later
on.

SHRI SADASHIV BAGAITKAR: T will
speak at the time of my amendment.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA); Sir, as many as five hon.
Members have par- * ticipated in the debate and I
am very much thankful to them for giving very
valuable suggestions and supporting the measure
that is before the House.

Man, hon. Member; have given several
suggestions in regard to improvements to be
made in the Income-Tax Act. Not only that,
the discussion covered topics such as Birlaa,
Yusuf and Haji Mastan and also jome other
subjects of general interest..

I will not take the valuable time of the
House...

SHRI ARVIND GANESH KULKARNI;
Will any enquiry be made to find out whether
Haji Mastan has purchased the plot and if so
where the money ha; come from?
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SHRI SAWAI SINGH SISODIA: I have just
started. I will try to be brief keeping in view the
purview of the amendment which is before the
House. There is Chapter XXA in the Act
regarding acquisition of immoveable property
in certain cases °f transfer to counteract
evasion of tax. We have come to the conclusion
by our experience of operation of Chapter XXA
that its provisions do not cover hen
cooperatives and companies transfer flatg or
plots of land. This is outside the purview of
Chapter XXA. Now by this amendment such
transactions also come  within the purview of
the Act. Many hon. Memberg have suggested
that there should be a comprehensive legislation
in respect of the whole of the Income-tax laws.
Sir, we are in agreement with those suggestions.
But, a; far as this stage is concerned, it a
thought that action, immediate  action, was
necessary and, therefore, this amendment is
before the House. Sir, the honourable
Members are quite aware that the Government
has  appointed the Economic Administration
Reforms Commission and, on receipt of the
report of this Commission, it is proposed to
introduce a comprehensive Bill amending the
direct taxation laws. The present Bill hag
been brought forward on almost the unanimous
demand ag wa; mentioned by Mr. Seizhiyan.
He ,aid that they had given a suggestion in the
Select Committee in 1971 and the other
Committees have also suggested and keeping in
view those suggestions and the demands for thig
type of an amendment, this measur, ha; been
brought forward for the consideration of the
House. The Wanchoo Committee and the
Select Committee of 1971 have also
recommended thi; amendment. Sir, if we try
to tinker with the whole matter in one
amendment, it may lead to many complications.
It deals with the transfer of flats through the me-
dium of co-operative societies and
companies and we are just making one or two
amendments wbich may cover all those cases of
transfer by lease
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for 12 year, or more. Further, be cause we
have also come across sucl cases, a
comprehensive legislation i on the a"vil.
Therefore, Sir, th point which wag; mostly
raised by th honourable Members regarding
a com prehensive Bill, as I have already said
i, under the consideration of the Gov
ernment and appropriate ,ction at th proper
time will be taken.

Sir, my friend, Mr. Kulkarni ha stated
that Haji Mastan and Yusu have acquired
some property, the they have purchased
som, plot ¢ land, etc. At present, I have got
n information regarding this transaetioi But,
.S far as the operation of th Income-Tax Act
concerned, I ca assure Mr. Kulkarni and
through yoi Sir, this House that whoever he
ma be, whether it i; Haji Mastan or Yusi Ali
or whether it is anybody else, bi or small, he
will not escape the prov: sions Of the law.

SHRI ARVIND GANESH KUI KARNI;
They are purchasing lar and you ar,
bringing Jorward tl amendment now. They
have purcha ed land at Worli.

SHRI SAWAI SINGH SISODL
Therefore, prompt and immediate a tion,
according to law, will 1 taken,...

SHRI ARVIND GANESH KUI KARNI:
That is right.

SHRI SAWAI SINGH SISODIA;,
whether it iy Haji Mastan or Birla anybody
else for that matter.

Then, Sir, regarding the incide that he
ha, mentioned—He mention the instance
of some marriage pai by some Maharashtra
Minister a others—I have got no
information.

SHRI SADASHIV BAGAITKA Not
marriage, but birth anniversar
SHRI SAWAI SINGH SISOD] Birth
ceremony or whatever it is
SHRI ARVIND GANESH Kl
KARNI; Not ceremony, but bi i
anniversay. (Interruptions).
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SHRI MURLIDHAR CHANDRAKANT

BHANDARE  (Maharashtra):  Sir, the

honourable Member has got a grievance
because he was not invited.

SHRI ARVIND GANESH KULKARNTI: I
did not go there because you yent there.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE.. I ,a, not also invited. But |
have no grievance.

SHRI SAWAI SINGH SISODIA:
Whenever (uch iristance; have come, before
the competent authority, action has been
taken and if they are Income-Tax payees or if
there is scope for taking action against them,
action will be taken. You should not have any
doubt about the action which is required,
under the law, to be taken.

SHRI ARVIND GANESH KULKARNI.
That is right.

SHRI SAWAI SINGH  SISODIA: Sir,
Mr. Yadav and Mr. Sezhiyan have stated that
many case, have oeen initiated—He has
quoted the figures also and said that four
thousand or fiv, thousand case; in ~ 1979-80
were initiated—but no results have  come
out. He ha also tated that only in six cases
the final orders have been passed.  This i
not the correct position, not the correct
picture.  There is a considerable time-lag.
Under the [aw as it standg to-day, there i, a
competent authority and then there is a"
Ippeal before the Appellate Tribunal. \nd
there is another appeal before he High
Court, and the  Supreme -ourt also is
there. Sir, in alemocratic set-up when
the Judi-iary is independent and
there re provisions for taking the bene-t
of these provisions, one cano before
the Supreme Court inppeal. Or they can
take stay orders, o there are  some reasons
for not iking  Immediate steps.  Sir, here
Sutssed sqi 'SUOISIAOJA assqj .rapun rders of
acquisition by the compe-nt authority and
finally vesting the
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property in the Central Government, a sample
survey was conducted and it was found that in
162 cases appeals were filed before the
Income-tax Appellate Tribunal, and out of
these 12 appeals are still pending. Out of the
appeals decided by the Tribunal, as many as
93 were taken in appeal before the court, and
51 of such appeals are pending in the High
Courts. Out of 172 orders of acquisition only
9 properties have been vested in the Central
Government. As far as the total number is
concerned, the total number of orders passed
up to 30th June, 19-81 is 442 and cases in
which orders have become final is not six but
sixteen.

Sir, we very well know by experience that
there are some reasons due to which this delay
takes place. There are so many other problems
as far as the Government is concerned and the
Department of Income-tax is concerned. They
are initiating action in all the cases where
there is a mala ftde action or there is under-
valuation, and after the investigation also if
there i a report that under-valuation i there
and the consideration passed has not been
shown properly, then, of course, Sir, even
after this information an inquiry is necessary.
And 1 think all hon. Members will support
that without any inquiry or any prima facie
investigation made, we, cannot proceed
further, and if there is positive information,
then and then alone action should be initiated,
and it takes some time. Therefore, all the
necessary formalities have to be observed, and
that has been the case and, therefore, no
doubt, the delay is there.

So this is a simple amendment for
empowering the competent authority to take
action against cooperatives or companies
which do not come within the purview of the
present Act. So, I will appeal, through you, to
the House to accept this innocent amendment
and return the Bill for necessary action.
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THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

That the Bill further to amend the
Income-tax Act, 1961, as passed by the
Lok Sabha, be taken into consideration."

The motion was Adopted,

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, we shall
, take up the elause-by-clause consideration of
the Bill. Clause 2: there is one amendment by
Shri Bagaitkar. Do you want to make a brief
submission
- on this?

SHRI SADASHIV BAGAITKAR: 'Yes.
I beg to move:

"That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1981, as passed by the
Lok Sabha, namely: —

'That at page 2, line 4, after the words
"immovable property" the words and
figures "exceeding Rs. One lakh in cities
over population of 10 lakhs and Rs.
25,000 in rest of the places" be
inserted'."

fAIFA, gy W wEsHT wiar g #
aARFAT § BY @ 3 oY §8 919
% Trl & oxdigza RS ¥ A
' feqie # oY fagr § sawT ENTE wias
g4 W & agf fawr o g4 FT
Y ¥ T o) wer Efwaw ¥
‘rgr o) ES dara w1 F F7 fRaAR
77 A ax " ¥ fy, e
e frad f5d, ¥ arg =18
gElden RS N o § g
ga W ug femrgur 8+ . .-

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Please give the number of the
Report.

SHRI SADASHIV BAGAITKAR: It is
Ninth Report of the Estimates
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Committee (1980-81) of Seventh Lok Sabha
regarding the Ministry of Finance,
Department of Revenue.

In the year 1977-78, the number of
acquisition proceedings initiate3 is 2657. The
»umber of orders passed under section
269F(6) is S1. The number of properties
vested in the Government under section 269-
1(4) is 4 and the value in respect of Col. 5 is
2,27,000 of rupees.

In the year 1978-79, the number of
acquisition proceedings initiated is 3404. The
number of orders passed under section
269F(6) is 51. The number of properties
vested in the Government under section 269-
1(4) is nil.

In the year 1979-80, the number of
acquisition proceedings initiated is 5400. The
number of orders passed under section
269F(6) is 32. The number of properties
vested in the Government under section 269-
1(4) is one and the value is Rs. 36,000.

The Committee observed:

"In the Committees opinion it i« better
to take cognizance of cases of
undervaluation of a higher ordei and bring
major, though fewer defaulters to book in
the shortesl possible time than to waste
time and energy on large number of pettj
cases without achieving commensu rate
results. If this is not done the purpose of
having the provisior on the statute book
will be defeatec and it would not have any
deterren effect as is claimed by the Depart
ment. The Committee would liki the
Government to review the posi tion with a
view to making the lav more pragttiatic
and really deter

rent."
& wrw g & fe wall o A
ta frqid £ 72 My @19 3 0ed
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FH AT TN R v F AR
arer Y3 AfA ag w1 34 F
AT F A Az7 ® aargr gt
q wigar fs 93 #37 ® FNT
AAY, X9 |WIGT F T arer ghgra
2 #g o favaer ghgra 3 1 38
MG AT FA 1 TH ¥ AT A
331 F 3 ATTEIA AM F [EIA
2 Irzar § 1 gar 73 av fr
e » Tp-7 oy ofeqr &
ZIMA A AR F ¢F AN
faiszr & 1 7@, fafeer § Sfag
=I11 TIFT BEAY 7 UF ¥4 qQAr|
ATRIC & T3 ATAAY 91 fR 62
AT FIFr X FT IQ FAZ W XA
A7 ) I3 OF 7 wrar dar e
qr, 740 Tar AR-T-ZAA SAFHAL
frar war gtr 32 o3 w qor Fear
a0, 7). fFEarn, gwRIE a8
fagar & agd, FfA9 qrEg $5170 &
WA & | ¥ TIA HT ATHEIT HY
9T AT | XA F1 IEqew faw waAy
T 3194 % 7I¥ gy F FRAT 2 1
T ¥ 3g wiwmr ww gf, dfsa,
qT, A gt a® wyifza gt g
F5-3 feadydma #1 w1 ghgra aar
g | A A F9FA T AMCH
UG H qAT q@ ¥ 9 awa §
73 ¥ 5-8 foaXdwa w1 arer fawfamr
¥ gar 1 aArfaa ey SFQaAr
aga Wv = FdF AN ¥4 9
ii‘wg fafaer &, agt Y 2
ar-7 fodma & O w10 aweqg
I g 97 B FUr A ¥ faAre
gt ¥ 9 wraea war s
‘Fradrwa § wr fsar g Afsa
At ¥ gar ot | Twa Feadrima
7 M oMz X g BT NEA O

[ RAIYA

SABHA ] by thetChief Minister ~ 276

of Maharashtra

I 07 | W7 q@f av w7 fzqr f&
M eAZa A F N¥ A, faq w0
ARIT WA a® AgF T QAL 9 7@
eqrZa W WIS AT TQ ATT WY A41-
qrgzH fpard Faya¥ A7 Haak
wear 3378 g€ #1€ ¥ I A geadw
41 9% wWie geag g w2 F
IT AT F @AW F w0 T
a war qaAl o w2 fE @ e
F1 I99 ®INIGAZeR § 98 9AF °
q¢ A AN g N A Fgar [gar g
fs ag 337 ersfan Fagifesa
as gl @fm T8 213 de
fepardma as g qifwa adt g, 975
fazar qftare as HA1fwa 7@ 2
ales fa7 & am fray 71X agam
A whe AT A 91 T8 FEGIA
ar #HAT T & | MY F AEE
FT RAAT F3 G @ 3 (eTwewT)
A1 2 T JAHT AFA F1,
FIAT g1 G0 F 4T F A AT
Fq Fafegr amr @ ag =Ar
arfge 1950 AT 1955 # F-
wiyifes qav fasa a3q 7, aga
a1 simfasg T @) A9, I A
it zal 191 & ST €A AW
wWwd 1 wa Ay A AEadT w4
W ¥ wraar sgar gfs smmifer
gaiz w1 A feafs wra a8 § 39
¥ a3 siraifer gade oF F97 @)
TAT @ TH IH AA! WY AQAA @A
F 1 AT ATHIT AT ¥R ATA A
ArAAr WY 34T XA UvAl A 9@
¥t gmiga ® EFT F70 | gEE)-
¥z FHr 7 oy fawmfw $ §
g§! TACRfRT gFamargm ¥ wE
GrTar AF FT, |IRT QF A
Ay I artfs M ag woad &
g7 ® firrgare frgr ar 8%, oF

) xRy AT % Wiv fET TG &
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AT A 4@ W A2 frar ar ad
TA XA T eAra F Ak frar
T TFIT W qP WA A9 87T
¥ar @ &) xant ? anmar g
o wr€ 3770 AE T w M FrAT
g7 78 T 97 A ary sqrary F
ot fafeen segamq & an @ @
Fn # agAd RO @ | @ fay
# angar g 5 a9 M or ohiwew
TAT UF FNFMRT FAF T AN
2 @A e o FT a1 7
fan 3@ ¥ @ W & 33 arw W1
arr 73 FOA arfgg aw ge-
7R SR A A w sAhE
®T g | ga fAT avere @
gtz J77 A eMyT & Ia AL ..

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): ' Mr. Bagaitkar, I have given
you enough indulgence. Please conclude now.

SHRI SADASHIV BAGAITKAR: I am
finishing within half a minute, Sir.

qg SN 77 X} WAL X 707 FY
TN & 25 AT WY Tx AW,
wmarsnn ug g f5 st amd
XY AT WBT & 93T AT ¥ aEmW)-
2uA o g faa grar g A7 A
2a &I fEoar ot o 39 %) g
£ Sa B T A ¥ qrgz A= N
aft § 1683 fa¥ #Y oF @
T 10 A FY WA TG AT
3 fa¥ Tur ¢ oIt 93 & AY IN
‘3 fa¥ 25 gare ) @wr @ 1 34
1 ol ®ROU & 4 %4 W AT
#NE \IT AT dmMuy T AHT
TL ) -

_ "The question was proposed.
st q4f g fanies © wordda

of Maharashtra

Iy ¥ gWeT 97 fa® o fEm
A ¢ KfET qAER F gaEr TR
fagat gv M famgtar g war @
ga W g ) 990 A&
I N qE T@ F I3y § aA
AT qv gEEREa FHE) #) O &
o grrd far §, A wor fadzm 39
2 f5 wAda 572 | 17 ar@ &
g g Afaa 7 ot w9
ww § wig® 73 2 § wvewE
31-5-81 a% % #iFT § 1 €9
far 35 & 1977-78, 1978-79
T 1979-80 ¥ FT F7T WT WA
Aarg Ml Iy & Wi v@ F
¢ qmawedt @ § ey faew
#1 WY %A 7 gtz w72 aqr
gt #Afedi 7 s fagfer AN &
wiT AAAIE &FFg ® oo faer @
ag ag g & 1 37 v ag FgAr
g fF 3w alkar s@Ar @ 9 B
34 FT A @ wr R, I g1 F;
IV W ] Wi 3n S €A
% AW AR F4 I gIT A UGN
¥ A7 @ w0 95T F wrAa A
sqeqT A T4 § 1 T Ay wEAA
q7ed AT 48 Fg 5 A7 78 1A
7 79T @) FAT AT FT €F 9O,
Wit % va & fa¥ fafma @,
af) A B | 78 TN @ ) AFA
w1 oF adter § fam & swawar
w71 3 A @ ug sMew FAT
#§ AWy ar @ § | AT ATl
#1 W Fwlga § ¥ % fa¥ 4w
NFT adl 8 fsmav 29 10 A
¥ ufas sadsgr 3w amt 3 fAy
1At HiT 38 F AIw & fAr 25
AT FN HAT FFT FT T A
FEATAAT §3 AHT XY @ axdl § 5 )
o 772 FH FA F AT E, N TA
#rAT § sty § & ® gawr wear
gf@are #7 a5 § wiv g% =g
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#1 9raEf % TFT FT F 34 1 W
THIT @ AW 93T AT 1 @ d
N w3 var g 5w O Iw 25
gare & Fad w1 graw § ar
I T 539 IS WF F N A ag
wfsagrr wfggz agqrfedl w1 fagr
aar § 1 wafae Fo fadwa g fw
IAST WM sqraeres Aagt g
TN TP WA TR W W
AW & I8 WWEr ¥ ares ¥
TraT 8, 389 sw WAl %) Ifg N
AwA arar gmaa g 1 gafee Jor
Qw2 § 5 973 dmegs & 9@na
frgr sig st ¥ @wga ® 9w
fear amg

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, I will put the amendment
of Mr. Bagaitkar to vote.

SHRI HAREKRUSHNA MALLICK: Sir, 1
have a small submission to make.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): No, no. Now, I will put Mr,
Bagaitkar's amendment to vote. The
question is:

"That the Rajya Sabha recommends to
the Lok Sabha that the following
amendment be made in the Income-tax
(Amendment) Bill, 1981, as passed by the
Lok Sabha. namely: —

'"That at page 2, line 4 after the words
"immovable property" the words and
figures "exceeding Rs. One lakh in cities
over population of 10 lakhs and Rs.
25,000 in rest of the places" be insert.
ed.'"

. The motion was negatived.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now, I will put clause 2 to
vote. The question is:
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"That clause 2. stand part of the Bill."
The motion was adopted.

Clause 2 m was added to the Bill.
Clav.ses 3 to 10 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI SAWAI SINGH SISODIA: Sir, I move:
"That the Bill be returned."
The question was proposed.

SHRI HAREKRUSHNA MALLICK:
Sir, I have a small submission to
make.

THE VICE-CHAIRMAN (SHRI DINESH
OSWAMI): No. Mr. Shiva Chandra Jha has
given his name, so let him speak.

®)

oft fasez we (fagre) @ soEan-
o WERE Wl WgiRw ¥ W@ agd
IR & w21 T sTame &1 & gEEnTs
g1 g fe g Tad v fog gz 3w waw
& | wfew ou fam o &7 gare fear
a1 f faa% guew 29 @19 § faq
arx & gaT gY d99 gANA qgal @t
g1 afz 7z a1 ofy o ¢ @1 ww
gar2 | #4496 faq oY gorarfw 10
gifarsaray s EwEIfaas
F9X gferd & ag fead € ol om &
5 G 98« UT 10 &1 Tga feaqw &
99T ¥E8 a6 g1 amgw fE faaq
qWigT g9 § TENE I gauw ¥
HNE & 9% LT TE AL /&7
wiar § 1 xafan g6 gz geay
awmt 5 f5 ag of gwma faags
2 TUE €7 AUCTOST &1 w5 0% q
%% 9 ! ofz.ged 98 wud F ar
frq a<g @ W9 IAEY IHET 7

gatram agd frdxn Fyafiew
fafage ot § a8 T &1 qM% T
¢ fogre W aie =@ &1 wonTEER
rew iy o virenfei ofig ot
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Fi Ferisan Fawmif<e wvg § swa
MNFIAMANFAE JI] ST
Ffaqado Fo ATHAS! HTS Fewd 3Wa
g ar Stwd FALY Tr FegHdww R
ag @17 /gl g€ | WA Tix FASVH
giat frasedt g sasr SeTAHE
X A AW AREE | A A FS

- -

Wt 42 gary fag € 3m qwaEs

g ATHIIAT § IAW AT AIFIT AT

aff w7 WY & ) gaw o fewrd
FILG & ITFIRAGZ g FYW@ &)
ot aifeai & 5w gradi 77 |
Ffaa gary 3w ¥ Zww gafeq ammr
arar & f5 zos oav =ifgm ganl®
Iqaqiz Faga G At § gaw ad 4
qradi 1 afsaasm azifsiamu
a7 73T & | F o7 9ea saw wEiA
T A0GF T4 AZ0 G T 1 FATCANT
# gaww feeafaY & 7 gadT 99
& ogmwy o fafalan s 5T W@ E

5 P.M,

gay 7o adf Fravg ot wrafor feeafey
g 39 9T AT FI AN A )
gq% Sle mi‘gwr w1 Wt & fw
aF AT A w39 ¥ afy  «ife
FITE ATT FTWW ST AT THF gAW
FLUT T1F W OWTAAT  HIWTT Ty
w1 & ®wzaw % @ Fear §
AT I @5 FamAl w1 s
Fit g WiEw 9w IW 9T
FraAr 7801 w19 AfeT woE e
10 ZATTETTTGIA & HITHT 59 ST
59 A7) A4 AFT 5079 91 |@F
FLLTE nA et udigany afy %
T Aavg Svdr A7 99 FT gwanE
Zorr AT 5g0 0\ & ¥ oArd wedr £
zar fegaadt & i oey § waF
Al At =qfEg 1w ogw )
fapray & 0.7 A A1937 3iT 5 9
ALC 03 AT H-ArA-3TH T oarq
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A TrewT oy ¢ ag WMo age
ECE ¢

Ieawman (=i fram wre)
W ZE Y T GORA ¥ § )

«it fry = W : & SaY quarfe
faarare & gamy faarr dar (e
wra e #1% g7 9T 7' frar ?
g0 afx fadaw A wlgfr @ E @
HATA W) A adgadi g T
FTAFATANE & | NITT F *Fa1 0w
74l & Staat 1 17 aMAT WIE |
afz mmﬂwﬂi%qﬁww tam
F1E T TN § ar arer fpgram

WOFT WG AT | HT WIGHT LEEDT
ot TRy | ererfaven ¥ g o
AT T nTawH G E |

oft qard g fomifear : Tas 58
#%aﬂmfmmmmfwmat
W1 e & iy faww g t
(wa=at )

#{t X™T WA : Rufer i 03
g (wwat)

ot v teg fedifer © o0 @
& oy faua T € Su% BT wY
gav fawai o wat set @ &
(suaar) ot qwEr ¥ & §o sge
SIRAT § wEwt wRA & fag doie
ETAES
SHRI HAREKRUSHNA MALLICK: If the
hon. Finance Minister says like this, why then
should there be a debate here? I am very

sorry. If the hon. Ministers cannot understand,
why should they be sent here?

SHRI SAWAI SINGH SISODIA: Please
try to hear me.

THE VICE-CHAIRMAN (SHRI .
DINESH GOSWAMI): Mr. Jha is
sufficiently capable of making his point.
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oft war feg faaifear : ¥or o
Frarrarfegary wragaaga fagm
% st qra sy ERfamon fawmamar
¥ 3% GIEFT TGA WY T T £
% ATA FT AW wHAw § | gEifan
wzr an frgaa 2 fo amata an qee
adfeargee M1 g I g oY §
faa®r & guga @1 g Wiv AW
SRIATR AT E | AAAT TIET § AT
TR0 gz Av w71 fF i frac fafree
arga ww 17 ) # 39 78 wE1 fE
& M F AN AT ITAR FE) AT F
[y 37 38 Arfae fafqes 51 @
L AR HE S I ELE £ CAE TARELE O
IAT 3 7Y wegvygar gr o & e
frzza w&m w1 g37 & qad faa
A IEHFL FAT AT |

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The question is:

"That the Bill be returned." The
motion was adopted,

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Now we take up the next
business. Shri Mathur.

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
COMPULSORY  DEPOSIT  SCH
EME (INCOME-TAX  PAYERS)
AMENDMENT ORDINANCE,
1981

II. THE COMPULSORY DEPOSIT
SCHEME (INCOME-TAX PAYERS)
AMENDMENT BILL, 1981.

i A TEHN ARAAIGT (IAIAIN):
“Araq, & gevey wear fm o

“ag qar Teaf g 11 qan
1981 ¥ 8147 wftard fadg
ey (YT-IRITAT) FHET weardy
1981 (1981%THo 7) w1 fataates
FT & 1"
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% Amdt. Bill 1981
ST, wFaay fegifyz ow aad

TEX 1974F AT FIAE 471 wFqE
TN 1974 ¥ AR R 7€ 4Y 96 www
oY DA azA ¥ gawr fai frar mn
a1 | 39 awg WY fra 9@ Sr ek
o 7T 7T a1 fs g8 faw w7 oder
TEATE F), THANT BT CFATE | TW
gwa o1 faer 7T ¢ F W ez faw
waY a1 7gf & 9wy 7 wwa (wif)
¥ Z0ATS T 43 ¥ 4= wiEa | 3§
YEIX & I9 GRT AT W TEAT wAT
71 gediv A T agvan fr gw ma
HEATE A 1 9967 47 | qgRy o
FzaTaEaTE % 1974 ¥ 9T 1081
HTTAi | & FTEEIHE 9727 g0
FIW & quag fedt ware & gamd
a¥t 27 w7 Famx wwe § frgemd
¥ 7El & | F% T9 WY §Ag Iw
fas 77 4 w72 ¥ @% arfaw gu o &
#2898 4 fo g fam & wyme ot g
AT AT & 37 qCFE T A FEIHIA
faat strqar 1 famr welt @7 wg &
T T g99 50 EAT & FAT FT Wiy
3iaY & faf arnia gt @1 g s
2 #fpy @) foa ozl @7 @2w # gow
AT g7 FEAE qE F1 IW gHA 6
faw #d) ngm AFT W | TEIT wwo
fr & gt gerd w4 E T
F7E ArTEATAT HEATE 9N FT G E

AT F quTAI-aEl & ag wwifaa g
2 s oy wasfeat ¥ gfafafa fod
SR gaHtag w51 murfeam ggarg
w9 #1 ST &0 AT T s
T & 7 frur | oufo ow gmm
agFgTar@reg fs s0 gt & F9T
FY wrHEAY ATy 9T Y 3g fagaw e
grm, 76 638 & % 158917 winEEy
vt & I ag fagas o fegr o |
w7 TN FHFO A &7 e
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A wTANT A AT 50 g
oW 3w X AMF 9T g A
fowr wrdm | @ 93 8 @ s
* wisugw A HAl AERT WY, AT HY
wR g8 XA R ogqrAg wIAr
gy g f& G w1 TN gwer
& & 1 wft weer wET Far arag
I waAY & qEed A o1 wx€
T gy qoRrd wAAfEY & ww
fem owm & wgmE wewr [ W
A7 A QUATET ¥ W T A §
frgw wgmé wor OFF 7@ W
72 A AT A T TWIT FT oGW
(AT WX A gz XA A =g
g

a0, & W AERT A qg YDA
wign g fo wix g% faags &1 am
Fr gaA & qur @ 7 qreA seqr-
2w F1AF G fawr | wEd
T A A JA wEErys g
foq® 2w qEar 491, ¥ E@T A
gam ¥ wqrar o f5 w1 dd =
gt 9} AT WA om=re Al
ag2 TH | wiar | afsr a3 FRa-
qit faorfse &m & o f5 39
wafadi qx F0p g 1 gg W
® w7 aw & gFar °r, frawaw
¥ A0 E AFAT 9T , ¥ BATH A
aeft Fm @1 ? AW AR ¥ fw
WIFIT TR AIT AT WIZAAT WA AT
WE W aW F wIEAN
FT T AT TWU 42 HAIEW §
faas! aware w1 A9 fadus o e
¥ grg FUA AET 1 W W9
AR W w9 4 da S faw Al
& 9t aeg A 717 A q| FE wolw
F & 1 9% g FAT & FAifE WA
g7 %1 uw A1 R wagewr &
1 w7 1974 F wae faw A
¥ @ 3 auz W wigw (wf) AN
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I 47 | IR AWT T T weAd
WA 91 WX 3@ AT 97
AT I AT X ax gArew w7 fear
S W W 5 G F T aga
aey ¥ frar wgwr ¥fwa ag ax
& aua< 9 A oW @ & 9w w9
® wARIT 1980 femrar aw %z
qarsy G AFW ... (wxwa €F)

g, T F* e FrugEi g )
w1 Iu% fad ot g &1 aaw 2

TgqAIRETe (= faAn eamt)
g, ET § o

ot wadty q@w AqT oW B
FR WEITAF FT AT QI gRY fHgaar

wifgg 1

Feavias ( st feam wreat )
Tz wigT , Yfeee g g 5 ged-
S wRE X uw g2T IH ¥ fag
fear & 1 =™ fad Wy FiwicE
|

=t Wy AwT WiQT A FEgE
FEAT | uR AT UF wewE ST A
%8 Wi ¥a4r FWA T W@ & 1 Vg
gL T &1 qg g & fE Q@
gl A1 foaar wg @ 981 aifum
Tt st =ifgr | gg A sg @ @A
qT ST | WIOE g W wE aanar
fe o7 & wwsr frar 98 faax A
W g 1 w9 wig Fanear wifze
o (qfewT A D-TT FTTWE HAT
wigg1 faa g &1 WA WA
fire o Y w2 ¥E ¥ d%i & nas
gF omr wE 2 ¥ g ar | /i
oW ¥ W0 oEwd N T@ wI6E
grofer w8 o 1 WS d%0 b HET
g ST FON & Sglw dA7 H g
qeeg adl WY YW W oWEEWw ¥F
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FFE 1A ggry P W qred
gz § Frwa R 77 i fowe fegr
farz # =aq1 g g 109, %137 A
gz fRm @1 saw® f3 Enn
AT 7 g gage w7 R E P A
HT H 9T7 FAIT goF F A2
10% 3z a9 dqr  smr T |
50 it T a7 W Faa7 fracd
A B 1 AMwaA & WMF W AR
T AGHAT 3% o q2W | IAH A
3 AT ®(F B AT [T AN
I8, NAEw w7 A g@d dqEi o
weET AT ar afes 3 IR S
T 20 @R wT FFT & 1 31 I
agqr #r g 7 wa fagzq ;@ 2f
T ¥ 99w g fagaw =,
3w aff foar 341 Asq@w & =
¥ qrr § fagd =T *t A17-
widaT f1 1§ 3 | g@y g fRgad
g Fagar Gar frdan, feadar d&1
oy A4 Y &, A ) s
Tl 715 FeRa wiar 48 frar o
yer s R e graga d @

fearadr @s st & ag = fan wra

afea s A oy B ?owiw
ZaTT qrw 3zgaw g wiw faad

a9 4 AfaT FH FT I GV
@ F A WF aq T el
g guir afer Hewigy fwEmo o
faaf wmzA WM 50, 60, 70

Statutory Resolution [ RAJYA SABHA]

Scheme (Amdt .288
Ordinance, 1981

SAWALI SINGH SISODIA): Sir, I beg to move:

"That the Bill further to amend the Compulsory
Deposit Scheme (Income-tax Payers) Act, 1974,
as passed by the Lok Sabha, be taken into
consideration."

Sir, this Bill seeks to replace the Compulsory
Deposit Scheme (Income-tax Payers) Amendment
Ordinance, 1981, which was promulgated by the
President on the 11th July, 1981.

Before outlining the
of the Bill I

main features
propose  to  indicate
briefly the background in  which the
Government decided to initiate legis
lation in this behalf through an Ordi
nance. >

I trust that all hon. Members will agree with me
that inflationary conditions at present pose a serious
problem to the Government. As the hon. Members
would know, the Government introduced the
compulsory deposit scheme in 1974 as part of the
strategy to contain inflation. Under the existing
provisions, individuals who are citizens of India,
Hindu undivided families and trustees of dis-
cretionary trusts are required to make compulsory
deposit in cases where their current income exceeds
Rs. 15,0.00.. "With a view, to providing * measure
of relief to the middle class taxpayers, the Finance
Act, 1981 has raised the exemption limit to Rs.
15,000 in the ease of non-corporata taxpayers other
than registered firms and certain Hindu undivided
families and has also re-aligned the rates of income-
tax in respect of persons havi ing total income up to
Rs. 30,000.

However, the Government did not make any
change in the rates of compulsory deposit. In the
wake of the currently prevailing inflationary pres-
sures, the Government thought it necessary to
restrain conspicuous consumption of persons in
higher income brackets.

Accordingly, the Bill seeks to raise the rate of
compulsory deposit on income slab of Rs. 50,001 to

THE MINISTER OF STATE IN THE Rg 70,000 from 12] per cent to 15 per cent and

MINIS/TRY OF FINANCE (SHRI
HIC IIF[ TH¥F IS9TSC § 57 AT

®d AW g3 A g AT WA |
W IR A e gww fEw S)
RIx4A w2t |, FFA 4df 1 g7 fad
# s g o owiw gx w afeed
FHI A 9gX siqeqr . FIW W
TR W - .
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income above Ks. 70,000 from 15 per cent, to
18 per cent. It is also hoped that this measure
will improve the ways and means position of
the Government to some extent.

Sir, this is a short and simple Bill. I am
sure that the hon. Members of the House will
give their unanimous support to this Bill.

Sir, I move the Bill.
The questions were proposed.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): The Resolution and the Bill are
now open for discussion.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Mr. Vice-Chairman, Sir, the
Compulsory Deposit Scheme which was
introduced in 1974, was partially withdrawn
in 1977 for the lower income group and it has
continued for income groups having an
income of Rs. 15,000 and above per year.

Sir, the objective of the Bill is laud-able—
as being anti-inflationary and to save, what is
called, conspicuous consumption. But is the
Government really serious about the whole
matter? Sir, it has been reported in the press
that the Government wants to impound 50 per
cent of the dearness allowance due to the
Central Government employees. Why has this
dearness allowance become due? It became
due from the month of March and May this
year because the average 12-monthly index
crossed 400 and 408 respectively. Not only
that, last month a third instalment has become
due because the industrial consumer price
index has gone up to 453. All this is because
the Government's policy about controlling" the
prices has been a complete failure. Without
controlling the priceline, the Government will
not be able to achieve anything. It will help
neither the country nor the poorer sections of
the people. I think this Government has not
decided what should be its price
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policy.  The price policy has to be integrated
with the policy relating to incomes and wages
and unless this policy is settled by the
Government, it is no use having only the
Compulsory Deposit Scheme against those
who are regular, monthly salaried workers,
or those of higher income groups. But even
though they may be of higher income groups,
with the high escalation of costs and the index
going up so steeply, their purchasing power is
already eroded. Therefore, I would like to
know from the Government what steps it is
going to take for the stabilisation of cost of
living, which has to be the main objective of
any economic policy. Sir, stabilisation of cost
of living has been given a go-by. Nothing has
been done to control the prices. On the other
hand, black market and a parallel economy are
flourishing. Prices of ordinary vegetables like
the cauliflower are Rs. 15 per kilo and
tomatoes are selling at Rs. 8 or more per kilo.
Everything has become so costly. And still the
Government wants to attack those people who
are only wage-earners and whose incomes are
fixed and who have got monthly emoluments.
There is a fear that with the financial account-
ing year coming to a close, the bonus question
will come up and this Government which has
no other policy except to fleece the workers
and its employees will come forward with a sort
of an Ordinance or a Bill by which they
will deprive the workers of their bonus, or they
may ask them I said earlier, this government
must to deposit it with the Government. As I
said earlier, this Government must decide
about its policy. The Government
must come out with decision to have a
national ~ pay policy for all the
Government servants, including those of
the State  Governments and, therefore, it
is very essential that a National Pay
Commission should be appointed to decide the
policy so that the working classes and
employees can cooperate in the economic
development of the country. I find that the
Government is not taking any steps to
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black-marketing or to run the public
distribution system effectively. Hardly 4 lakh
public distribution shops have been opened. At
against the total population and the working
class population, it is a very meagre number.
Therefore, the worst affected person* due to
the rising prices are the poor people, the
toiling masses and the entire working class.
Therefore, Sir, my submission is that instead
of continuing such schemes and having only
piecemeal legislations, will the Government
decide a price policy or stabilisation of the
cost of living which is very essential to have
more economic development and prosperity?

If they really want the employees to be
partners in industry, the Government must
accept in principle that the fruits of prosperity
must be shared by the working classes and,
therefore, the time has come when
participation of labour in management has got
great importance. Otherwise, we are caught in
such a vicious circle that no progress can be
made. What is happening now is the rich are
becoming richer and all the black-marketeers
are having a fieM day. We have heard of the
prices of land in Bombay and other things and
how everything is being exploited by the big
businessmen, smugglers and others who are
having a field day in the country. Therefore, |
am opposed to this type of Ordinances.

Sir, the Government has adopted a novel
method for solving the economic problems of
our country. When the budget was presented
they did not spell out the terms. In fact a Bill
with the necessary fiscal measures should hav,
been thought of when the budget was
presented, but in the Budget Session nothing
was done. Recently the prices of petrol and
other petroleum product* were increased
without any indication in the budget and
indirect taxation is going
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on thus affecting all the common people.
What was the reason for issuing the
Ordinance? The Ordinance was issued just as
Parliament was about to meet in session for a
month or so. This was done on 11th.of July.
There was absolute y no basis for this. This
policy of issuing Ordinance is con-demnable.
In fact, in futme the Chairman shouid refuse
to grant leave to place such Ordinances which
are unnecessary.

What is the package deal involved in this
matter? Where is the packj-age? The only
package is, employee* money is deducted.
The kulaks are not taxed at all. Agricultural
income is not taxed at all. Big industrialists
are going on getting concessions and
blackmarketeers and smugglers are having a
field day in our country. Under the
circumstances, there is no basis for the issue
of this Ordinance and I strongly object to it.
Such fiscal measures should have been
brought in the Budget Session. That has not
been done and the Ordinance is brought
before us today.

The Compulsory Deposit Scheme Bill is
one-sided. The only class in India who pay
income tax regularly are the salaried people.
Their deductions are made at source and 60 to
70 per cent of the collection of income tax by
the Government is made only from the
salaried classes.

[Mr. Deputy Chairman in the Chair]

Other classes are evading taxes because
their income cannot be judged properly.
Therefore, Sir, my submission to you is that
the hon. Finance Minister should consider this
problem seriously. Do not alienate the
working passes and the fixed income groups
to an extent where you will completely ease
them out. It will b, difficult for them even to
make both ends meet. Prices o/ vegetable oils
and everything in the market have gone ur>.
Some essential articles are not even availab'?.
Ghee and other things are not available.
They
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are not able to purchase even ordinary vegetables. mgropy fira =) m g ag MQ
gwd

This is the whole picture. Therefore, if at all you
want to do anything for the salaried working classes, QAT FT wfa am @"T
the fixed income groups, let there be a National Pay ®T¥ % 918 ﬁf LI 4

Ezrgntr}?ission so that the matter can be discussed at oY W@ @ aa Ty z zu:'
fs Trea g feaar g
Such tvne of Ordinances should not bp issued wg #F | s fgarw 3 X 9| T

when th, Budget Session i, not there. There was no

neces”nv for this. You could have as weP brought a OF o Q5 Fﬁ mfrez & aarar 41
Bill before the House. I strongly condemn this and I i 5§00 FT¥ ¥ Wy v 97

would request this House not to accept such a mfﬁiw FuWA F Frar a \

measure. P T ?
st iz : (frg) fe & )

Frawrify @z, w frggs o
a3 MY W fAdas AT M @
¥ Az qw Frar frazs g W@
e ATHT FT WITATA UO-
efr ar Y 8 1 T3 B wEEAe
AE AEAIZ T2 ANy F 975w
g3 2 5 sienigrs F¥om
feedn w27 % faX g9 woar TR
T 3 M 7z fagas & ) @Y aosw
¥ A oag A v siengm
Faow7 wgx f5%r B0 ¥ av wa
A s g AT | T gy F AR
RT I F 48 TTHZ AT A A0
! W@ ¥ OMT oy 2 oM

@0 am 5 fzq # wE 50
qtg AT q9 &7 qar g faRw #
ST Fv, AT AZr F1 ¥ UF war
AT 3 falr 70397 wvar gfa Har
farrm @ qgar § 1 9g sOgwm
sy 2 s adff 8 ? 5 faa M-
feat w1 <ma ghvar & s ar &7
50 g @9 F7 Rl g .

N geTA ¢ W Tt @ W
g ar =g ?

st Frwm o ¢ F q) fd e,

3 fAT A wrEr WA 9 FEOFE
A At 1 I7 F Ak @t wew
R TIOAT W FIEOFA FIACIA
D a|r g 1 DA AW W
SRR (B E i O 0 i
AfeT A A% T v wienga
FHorT F87 fra W F 1 52 W
awrf @ A arA sfze agifs g9
A @A ATF TG I E I
F G FTATAME FA 2 I
% wrm@T § ga Al ST wgar W
FENTTD 2 AT ¥Z AT W
Hra § 1 AW AA TEA TENFR

aifz g & e wifz aga @
STET 97 g ATAT §, AT IR HAFV
O Arar § 1 § g F sie0gwn
A SFT & AT AL 7 W T 5@
g @ 7 A & 9 &€ wifram
@ F5 oot ga w1 Ts asd
H17 99, 331 AT T 9.F q9
af 5 fan & 1 50 247 "qA
HFTAT  F9 &1 Tipwd & a1 AQ B
iy #7r T snEEqr 3 ? €A & NG
W % A3 W LT § soerw
Fi7g F1 T & fa¥ -,,‘ # foer
arare s v ) 2 1 #f
72 ¥4 ¥ ®eAT AF 1 IEANR
g 2 A w FwE qmal g
AT ® IR gF) § 7d wrew
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wTE Ad) a3 TN R, N F @@
R «r wizawa 38 wAIR ¥ ad
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wfama 3 fgar & a3 @0 @ wiv
TEIMA T NI A9 F1 A§ qlA
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g W @ R W@ oA
Yt AT 9FAT 1 W HWIm ¥ Afa
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s 8 7@l @ M as AN
g3 F W9 ¥7@ A A An
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aw @ @ # A am @ framn
qEAr g, A% A1 EF T F@A FT
oF 79 ¥ | mafiwEe %) oam g,
IFA qrEErT K4 ET Tq'mgﬁwq
W16 oWIAEAT & ey &gt fra-
wqwT T g 9T TR g A g
WME #fafaaw g7 $fEan oqmeeae
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ary Afa grEwra w1 s @ ?
XIATY | A9 ATLH, HoQ7 5927 F1§
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g & f5 arQ srewwa el
faawt 733 8, mfee dfera gfee
¥ agg 1 A9 W FFPm qva §
‘tfsrs Hwer W @) Fasr NewA
FALEER § w1 qrdew § W
dz ofms d®r F wn faaa
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a8 A grAee Ar fad  qATEr
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T FrgenEm a4 wr @ | A9
R 07 H oAgk | 9Tar W@
UHoUHoElo #! WwEA §, dWT A
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-

\ ,.' o} fory =z Wy ¢ wafio Srewwa
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W S g w7 E ¥, AN qofrare
¥ @@ @ £ quET #omied
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w1 g WA @ 1 &) WITH] suIeqy
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gfeas &er, wigw wrgaE fwRET |
¥ @1 w1 fewar vs g =g f)
|7AT | U7 wTA W 47 aAard wgr
T A5d) g | AT 6 wdsuavy #
‘ar @ ofsmw e Ewm aEY Ay
wrgde I vewr | Afew aww Er
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AT B9 aWAw % gHFHa § AW
FP FIE & | AT AR § | e
F AR F T H A7 AWENR
g @Y & W g A agEr 2
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ITAN €T 77 Afawa T gwr
g1 | IR ATY qSIF T § wmar<)
gaF1 agr Afag o ot fagaw @
A% viwm # fagr 2
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"The new rates of compulsory deposit will be
applicable for the assessment years 1982-83 and
lasses that is to say, in relation to deposits
required to be made during the financial year;
198L-82 and 1982-83."

A4 T SR oY srafe gg EreAfe-
fora €2 919 ww & AT I ufyg-
fraw 8283 % @ g1 arer § A
@ a7 wmfegda a9 1 F97 SE@
gt | akg Par & W a=wi @
wgArdl ¥ & geomaa  qEEd
®T F TF AIFIT A FA AFAX
€ ¥ I AIGWIT, IAH TATT 9T
qg A Ig wsARw fawrem § o
A aw ag § 5 = ama F
A TFT FHATY § I g
I F1 TUIESE F 1 HR FEead
fedifore & =mr & & waar 7t
Hdr WERT AT 4% ST &%
f& awr saifat w1 dgné war
am Agl FAM | QI WM gEr
ST T F@ A gw awwa fe
gt # 3o wren @ ) dar fw oany
| fagdr amr R & o & frdmw
For agar g f& o gw oA
Ay FHATET 9T gweT fear WR
Awge A F FAT gAwr fear @
arrst dnfsa faa w7 s
FTAT 92T | A AR TAIW AIET
g7 THEE HIWT ANF  APT
fayely Aife &1 fa0g T W@ § 1
| @R 17 W @ fadw fem
| warar § A fee fae fame s




299  Statutory Resolution [RAJYA SABHA]

re. Comjwtoory Depotil

[+fr Txar feg)
7 @ & WK wAT ¥ AW qFA7T
F oarwr 1| # g & A
weAr qrgar § & qdy ot W aww
# wyawy T §, 7@ A WY AAGT
i B [ARAA FT {HEAGT T X
fardarc @ )

st gmawale @ s AT

ot gede Aeaw aEw (fagre):
AR qaq Qfog o

st sl sETe wTT
¢e ama afag |

A
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FT SHRI SAWAI SINGH SISODIA: Sir, th,
! ? AL 3@' o g fm* honourable Shri Mathur, Shri Dhabe, Shri Jha and

919 FAT A ! T AMEY Q%¥§  Shri Sinha
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have participated in the discussion and they
have touched many important and interesting
subjects like black money, worker's provident
fund, dearnesa allowance and generally about
the economic situation. But I am sorry to say
that they have not touched th, Bill which is
under consideration before the House .. .
(Interruptions)

sftftf T%(T i gMipr grsrrar fa’jn i
I must reply to your point in such an order

that you will appreciate

SHRI INDKADEEP SINHA:
escape.

But don't

SHRI SAWAI SINGH SISODIA: The
simple object, as I have stated in the
beginning, of this Bill is to bring about a
certain measure of disinflationary effect on the
circulation and also increase the ways and
means position, and it was brought at a time
when several othe, measures were brought
together. The objection raised by many
honourable Members is why it has been
brought in the shape of an Ordinance, the only
criticism which has bee, made here is why it
has been brought as an Ordinance. The
position is this that this was Part of a package
and by this no seriou; damage or harm has
been done to anybody. The Government has
taken note of the various suggestions made by
honourable Members. Many a time the
question of dearness allowance has been dis-
cussed in the House in one form or other.
Many questiony, have been raised and
supplementaries put. 1 want to make the
position quite clear that the question of
daarness allowance is not a simple one. If we
sanction one instalment of dearness allowance,
the amount involve” is Rs. 65 crores, and
nearly twentyfour instalments have been paid
on various occasions, and the amount involved
in the Budget every year now is Rs. 1332
crores. So the Government hag to examine all
aspects its effect on the economy of the
country, its

[31 AUG. 1981 ]
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effect on the Budgetary provisions ...

SHRI HAREKRUSHNA  MALLICK
(Orissa): Then freeze the price line.

SHRI SAWAI SINGH SISODIA: I want to
make the position quite clear that the
Government has not ...

SHRI HAREKRUSHNA MALLICK: Why
don't you freeze the price line if you cannot
pay dearness allowance as and when the price
index rises?

SHRI SAWAI SINGH SISODIA: This
aspect is under consideration and the
Government has not taken any decision, as to
when it will be paid. At the appropriate time ,
decision will be taken and the decision will be
comunicated.

My honourable friend, Mr. Sinha, has
shown a lot of anxiety; he is showing anxiety
as if he is the champion of the Central
Government employees .. .

SHRI HAREKRUSHNA MALLICK: I
object to this remark. He cannot cast
aspersions against an honourable Member lik,
this. Every honourable Member of this House
is anxious that

SHRI SAWAI SINGH SISODIA: Please
don't disturb; i can alse speak loudly, even
more loudly th,, you, I am not afraid.

My submission is that the Government is
quite considerate, iy quite sympathetic, with
the Central Government employees, and no
step or action will be taken by the Central
Government which will in any way harm the
Central Government employees in our
country. There must be no doubt about it .. .

SHRI INDRADEEP SINHA; I want one
simple assurance .. .

MR. DEPUTY CHAIRMAN: please let
the Minister finish.

SHRI SAWAI SINGH SISODIA: As far as
IMF—International ~ Monetary ~ Fund—ij
concerned, this Ordi-



303 Statutory Resolution [ RAJS

re. Compulsory Deposit [Shri Sawai
Singh Sisodia] nance, this action of the
Government, has no connection whatsoever
with IMF. This position has been made clear
in both Houses of Parliament, and I think
honourable Members also know that it ha, got
no connection whatsoever. The Bill before the
House is simple, innocent but essential, and is
being supported by the whole House. There is
no question of putting forward this and that
objection.

SHRI INDRADEEP SINHA; Will he give

a simple aassurance that the dearness

allowance will not be impounded?

SHRI JAGDISH PRASAD MATHUR;

How much money is expected from

compulsory deposit?

SHRI SHRIDHAR WASUDEO DHABE;
Will th, Hon. Minister give an assurance that
he has no intention of impounding any part of
the dearness allowance and no decision
against the employees will be taken?
Yesterday the meeting of the Joint Council
wa; held. The Cabinet Secretary made a
statement that 50 per cent of the deaarness
allowance will be impounded. What is the
Government's reaction to this?

SHRI JAGDISH PRASAD MATHUR:
This has confirmed our suspicion.

SHRI SAWAI SINGH SISODIA: Sir, I am
thankful to Mr. Mathur. He desired to know
the total effect of this on the Budget.
According to statistics furnished by the
Reserve Bank of India for the week ending
29th May 1981, the progressive figures of
compulsory deposit less repayments stood at
Rs. 613.61 crores. The estimated additional
resources as a result of increase in the rate of
compulsory deposit is Rs. 10 crores during the
finance year 1081-82.
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MR. DEPUTY CHAIRMAN:
The question is:

"That this House disapproves the
Compulsory Deposit Scheme (Income-Tax
Payers) Amendment Ordinance, 1981 (No.
7 of 1981) promulgated by the President on
the Uth July, 1081."

The motion ouas negatived.

MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Compulsory Deposit Scheme (Income-tax
payers) Act, 1974, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN; Ws shall
now take up clause by clause consideration of
th, Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SAWAI SINGH SISODIA: The
question is:

"That the Bill be returned."

The question was proposed.

SHRI HAREKRUSHNA MALLICK: Sir,
actually I would like to make it clear to the
hon. Minister and the Government that is in
power today that every Member of. the
opposition is also equally anxious to manage
the economy of our country. I have a small
suggestion which may be examined. Then I
will make a few more points. If you are going
to get only Rs. 10 croreg or Rs. 20 crores, the
Paper work and other work involved in
maintaining so many pass
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books will cost you almost this amount. My
suggestion is that whatever money is paid
should be through the banks. We get cheques
every month. Similarly, in every office or
establishment private or Government, all
payments should be through banks by means
of cheques which can be cashed not on a
particular day but on any day of the following
month so that in the first week of every month
the inflation which we notice now will not be
there. The businessmen cannot raise the prices
in the first week because there is no flow of
money from the banks during that period.
Once the prices are raised, they never come
down. Let th, Finance Ministry examine this.
Whatever payment* are there, they should be
through banks only.

My second suggestion is that certain
commodities should be made available in
various Departments where people are
working so that pressure on the market can be
reduced. Let the Government then come
forward to fix the prices or hold the priceline
for five years, come what may. They should
fix the prices of wheat, atta, edible oils,
common salt and coarse cloth.

MB. DEPUTY CHAIRMAN: Dal also.

SHRI HAREKRUSHNA MALLICK: Yes,
dal also. So, Sir, let them come forward and
the whole nation will support them. Let them
fix the prices of these things for five or six
years. This is one suggestion. Then, Sir, there
should be no piecemeal giving of money. The
people who are hi employment rightly or
wrongly are getting some money in the form
of DA But from where will the people who
are outside the services get their money?
When these people are getting just about ten
per cent of their pay ag DA, they have to pay
neaarly fifty per cent more to the market
people for their purchases. The people who
are getting DA actu-
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ally bring that money to the market and,
therefore, the money that these people get in
the form of DA is actually going to th,
market. That is why I have suggested price
fixing. Then, Sir, it is astonishing that when
Parliament is in session they are coming with
a lot of Ordinances and, well before the
financial year ia coming to an end, i, the
middle, they are coming with such things
which means that their budget has already
crashed and they are taking the country
towards economic emergency, towards
financial emergency.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI HAREKRUSHNA MALLICK:
Therefore, Sir. I demand that the Finance
Minister should resign. Not only should the
Finance Minister resign, but also the
Government should resign, because they are
not able to manage the affairs of the country.
(Interruptions.)

MR. DEPUTY CHAIRMAN: That has
been replied to and there is no need to reply
now. Mr. Minister, do you want to say
something?

ot e Frg freitfear: ),
argg | § 9T gEedl §1 g9aR
AT ) o garT wEw Ry §, e
qe fa=sre &G |

it T g e argmﬁ%
for darz g 5 =0

oft garf Tag fedtfem : w00
@ Fqw T wT A |
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MB. DEPUTY CHAIRMAN:  The question Wt wwet wWgw fom &
wwE fawga famaar & fdaa s

is:

"That the Bill be returned.” WE .. (=rerarrer)
The motion was adopted. ot wm $ ﬁﬁ!‘q AT,
afs & &% afw fase & 4
I STATUTORY RESOLUTION ot wrest g fewm s ww %
SEEKING DISAPPROVAL OF s
qrr ATEL GAAT qFAT
THE CUSTOMS  TARIFF N s :
(AMENDMENT)  ORDINANCE, 1981 ... (vueEw)
1. THE CUSTOMS TARIFF st Iqaawft : am g X,
(AMENDMENT) BILL, 1981 |
MR. DEPUTY CHAIRMAN: Now, we go to  fe®¥,.. (o)
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MR. DEPUTY CHAIRMAN: The Business
Advisory Committee has already recommended’, it.
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MR. DEPUTY CHAIRMAN; No, I do
not agree, please start now.



